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1. ORDER I)ATED 17.10. 200 3. 

Heard Mr.N.c.Mohanty,jearned c-unsel 

appearing f-r the Applicant and Mr.A.K. 

A-se,learned seni-r standing a,~unsej 

f-r tbeUni-n -f India,--n wh-m a c-Py ,f 

this (,%,riginal Applicatinn has already been 

served. 

The grievance -f t1le APPlicant ir, th-itt. 

the Resp-ndents have deducted a sum -f 
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b. 45,015/- fr-",' the D. C. R-Go am-unt ' f Z;he 

,kpplicant,alth-ugh he was n,tfund guilty 

in the disciplinary pro-ceedings initiated 

against him. rhe Apyiioant has &is^ submitted 

C,vy -f the -rder -f tj- a 	 ,e di~,ciplinary 

auth-rity dr-pping ,, the charges framed against 

him vide his ^rder dated 22.05.2UCil, 

in view --f the af-resaid facts 

and circumstances -f the matter.. the 

kpplicant is directed t^ submit a rer-resenta-

ti-n bef-re the Di~:ciplinary AutJL^rity se*ing 

relief t- the effect tyat after having 

dr.-.pped the charges against him, there is n-

ca,se f-r realisati-n f any am,uot fr,,m himo 

,-,r fr-m his D.-C.R.G. m-ney.ApparePtlY,n- such 

representati-n has been filed by the 

AL-Plic-ant and he has als- n-t exhautted the 

departmental remedies available t- Um-Nie is, 

thezef,-re,directed t, su0mit a suita0le 

representati^n bef-re the. I)isciplinary 

Auth,rity within a peri^d -f 30 days and up-A 

receipt -f such a re.presentati.-n the 

disciplinary Auth-rity shall disp-se ̂ f the 

grievance -f the Appiicant within a peri-d. 

-f jo days Jo full and final manner, 

iwitoh the ab-ve -oservati,ns and 

.directi-na,thi-5 ̂ .A. is disi~nsed -f at the 

admissi-n stage,by leaving the parties t,~ 

bear their -wn ---stc, 

Send C-j.~~ies -f this -rder al-ngwith 

c,pies -f this f".A. te, the Resrndent.-- and 

free C-pies -f this -rder be given t-, 



learned c-unsel f-r b-th sides f-r c-mpliance. 
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